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tJnion cf irrd'ia through
+-.he Secretarlr to ihe Gcvt. of India
Mi n'i stry of Urban Deve'lopment
& Pcvert:r A'l 'leviation
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Tne Di rectcr General of works
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Justi ce V. S. Aggarwa'l :

Tre aopl icant

applicatjon is Essllinl

b:r vi rtue

t.he f c'l 'l owi ng

^.c rl^^(J r L.l tE

rel'i ef s: -

oresent

" ( i ) noti cna'l '!;i f i x the pay of the
apf)'! 'icant i n the pcst of Executi ve
Engineer steoping it rro w.:th reference to
that of his junior i rresoect,ive of
whether hi s aopci ntment was made on
arJ-hoc basi s and granti ng him orcforma
promction with effec+. f rom the rJate of
such promotion:

i i'i ) r-ef i x hi s oensi on on the basi s of
the pa!' so f ixed as Execut'irre Eng'ineer on
hi s reti rement f rcm the Centra"l
Eng'ineeri ng Servi oe on 9.3. S0 on hi s
peimanen'* absoroti on i n the Nati ona'!
Ccci:erat'ive Development Corporat'ion :

f i i i ) al "!cw a] '! arrears and a] 'l other
ccnseeuen+-'ia'l benef its on account cf the
ref i xat i on sf Da:/ a.nd 5lens i on : and

liv') grant 3r-ra!-, ,:'the' F'-:'tinf':' i: th,',::'
1:.-,. =..i;ut,ia'i ia:r' COnS:der -iust and

/aV



(2)

croeerin the facts and circumstances of
the case. "

2 . In th'is r-egard, adm'itted1lr. the app"i 'icant- has

recresented the resoondents anC his last reoresentation

is daf,ed ?-? .2. ?':lC3 certainii:g to wh'ich no dec'isjcn has

been tal-len as yet. When the refrresentation as such is

oend'i ng . 'i t r+cu'l d be acp roD r i ate that respondent I',!o . 2

considers i,he said represent.ation and passes a spreaking

crder.

3. lrle o.ccorrji ng''!',' d'ispose of the oresent app'l i ca'"icn

di recting respondent, No.2 to ccnsider t,he reoresen+-at'ion

ef ',he aco"! "icant arrd pass .e speak i no crder pref erabl y

w.r th'in four^ months f rom the date of recei of of a

cer',,'if,jed cci::/ of +-he oresen*,, crder. which shou'.|d be

ccmmun i cated tc the app'! i cant.
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